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Ot, of Drder:ﬁ4—6-96.

P.Punna Rac

«..Applicant

And
1. Government of {If8ia} Tepresented e

by its Secretary, Personal Administration
Department, New Delhi (India).

The Union Public Seryice Commission,
Represented by its Secretary,
Dholpur House, New Uslhi,

2.

The “hief Secretary, Government of
Andnra Pradesh, Secretariat Building
‘Hyderabad.

Secretary to LiQ\Jernment, Home Department,
Secretariat Buildings, Hyderabad.

‘Oirector General nfrﬁolica, Government of
fAindhra Pradesh, takid-ka-pul, Hyderebad.
6.
7.
8.
9,
10.M.Punna Rao

S.Prabakar Reddy
C.R.Naidu
C.V.Narsaiah

11. R.Eswar Reddy
12. Jayaram Reddy
13. Satyanarayana

SLV.Narayana 14, Dinakar Prasad

... Respondents

Counsel for the Applicants Shri C.5.K.V.Ramana Murthy

the Respondsnts

Counsel for Shri IVRK Murthy, Spl.Counsel

for A.P.S5tate. .
ot Doy frcipre

CORAM: ' o N
THE HON'BLE JUSTICE SHRI M.G.CHAUDHARI : VICE-CHAIRMAN /Lé%%’ﬁ
THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A) 43

2.



(0rders per Hon'ble Justice Shri M.G.Chaudhari,
Vice-Chairman) . .

The applicant is A.P.State Police Officer, He
becaﬁa.eligibie for Eeing.uﬁnéidéredlﬁcf épﬁnintment
to the I.P;S} The grievance of the applicant is that
he has not been selected in the year 1994 on par with
his juniors and this action of the respondents is arbi-
trary and illegal. He.therefare seeks a direction to
the respondents to treaf him as appointed to I.P.S.
along with the immediate junior candidate in the seniority
ligt of officers of State Folice Service together with
all conssguential benefits, He has also stated that the
Respondasnts shall take steps for fillimg the yacancies
that arcse in the year 1995-96 and the Selection Committee
was likely to meet on 22-2-96 and he apprehends that his

candidaeture may not be considered for inclusion in the

salect list.

2. The Respondent No.,2 i.e, the State ofAndhra Pradesh

have filed a cpunter declared by Qy.Sscretary to Govégnment
) . rdaiada

ATAS, GAD, AP, Hyderabad., The counter pefers that the
applicant became eligible for being considered for inclu-
sion in the select list of State Police Service Bfficer’s
on appointment to IPS for the year 1986, Hence his case

REr was considered for selection during the years 1987,

fosi— | | vedds
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1988, 1989, 1990;91, 1992-93, 1993-94 ard 1994-95. Houevsr,
he was not selsctad by the Select Committee and not im lu-
ded in the panel of selected candidates and was not recémmended
for the ‘appointment to the IPS due to thgfg}ading assigned
to him by the Selection Committee. The said.respondents
have also stated that even his name was conaidered by the
Select Committee which met on 22-2-96, for preparing the
Select list for 1995-96 but even this SelectionCommittee
also did not select the applicant having regard fﬁ the

Bench mark assigned to him as compared to other Selected
Candidates, The reply states that none of.ﬁhe juniors to
the applicént who got the same grading or iésser gréding

was gﬁﬁﬁﬁéﬁJﬁn the select list. It_ﬁaégéisarb;én stated
that the pendency of Enguiry into the chéfgas framed against
the applicant cannot be a bar for congideration of his name
and therefore his name was considered by the Selection
Committee, Likeswise it is also stated that non-issuance of
intigrity certificate ddBé;n?F bar the consideration of the
officer by the Selection Committee and the Selection Commit-
tee had considered gha case of the applicant, Every time

lhe Cormnmrlfre paal ~
his name was placed before w4, during thefuec;eus years uwd—

A
opto~the-pears ofweatimgofthe Salestiemtommitbtee—held
wp—to 1995-96, Thus it is clear that on its objective -
agsessment, the g. plicant was not found suitable for being
recommended by the Selection Committee, uwhich met every

/
year and had considered the néme of the applicant. The

pb jective assessment so made by the Committee and the

assignment of the Bench mark ((is not {(ggen to challenge ,

000004.
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more particularly when t here is no allegation of malafides
against any of the Select Committee Member s nof any illega-
lity is demonstrated. Hence.as stated by the Respondent
No.3, the Selection made by the Se lact Co&mittee for the
year 1994 must be/) deamed to have been made in accordance
with the prifbiples laid down in para=5 of the IPS

(Appointment by Promotion), 1955, -

e The apprehension of the applicant that he will not
be considered by the Selection Committee, which was sche-
duled to meet on 22-2-96 therefore does not survive. It

also does not appear= to be correct when he igays that the

juniors have already been empanelled, although a Jjunior can
aluays be selected if he esarned #he better Banch mark than
the non selscted candidate. ue therefore find it difPicultfe”

rae sory S
te~fimi<4de qround on which the proceedings of the Selection

Cotd A Me hadd Lo hre (™
Committee ie arbitrary or for that matter &f non sel&ctlon-5=

of the applicant by the Committee d.s arbitrary and illegal, :

Thus the application does not discloaeé-any ground on which

e o .
the—applisebion deservee to be admitted,
4, Sri C.5.K.V,Ramana Murthy, counsel for the applicant :

vehe&mently arguegl that the counter which is referred to
above is filed by Government of Andhra Pradesh and as

neither the Government of India nor the Union Public §e}uﬁé

-

Commission have filed a counter, we may not act on the

W o LI 5.‘



basis of the reply of the Respondent No,3, We find no
merit in this submission because State Government is very
much concerned. party and facts stated by an highly res-

ponsible officer of the Government cannoct be doubted.

5 Sri IVRK Murthy uho'appearép as special counsel for
the State of Andhra Pradesh nou states that he hes also
Rewa instructions to appear on behalf of RESponﬁent No.1
and states that Respondent No.l dd@not degire to file any

reply. The statement is noted.

B The Eriginal Application is accordingly rejected.

No order as to costs.

p——

1

(R .RANGARAJAN) (M.C.CHAUDHART)
Mamber (A) Vice=Chairman
Dated: 14th June, 1996, {

Dictated in Upen Lourt,
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0.A.219/96. ‘ :

To

1.

2.

5.

6.
7.
8.

9.

10,

The Secretary, Govt.of India,
Personnel Administration Dept.,
New m1hi¢

The Secretary, U.P.S.C,
Tholpur House, New Delhi,

The Chief Secretary, Govt.of A.P.
Secretariat Building, Ryderabad.

& The Secretary to Govt. Home Dept.,
Secretariat Buildings, Hyderabad.

The Director General of Police,
Govt.of A.P.Lakidika=-pool, Hyderabad

One copy to Mr. C.S.K.V.Ramana Murthy, Advocate, CAT.Hyd.

Qne copy to Mr.N.R.IkBvraj, Sr.CGSC.CAT.Hyd.

One copy to Mr.I.V.R.K.Murthy, Spl.Counsel for A.P.Govt. CAT.Hyd.

One copy to Library, CAT, Hyd,
One spare copy.
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' TYPED BY ** CHECKED BY

COMPARED BY APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
MYLERABAD BENCH AT HYLERABAD

THE HON'BLE MR.JUSTICE M.G,CHAUDHARI
VICE-CHAT RMAN

AND

| @ Ranga RaTo~
THE HON'BLE MR.W&BL&—H&SM(A)

Dated: Yy~ -1996

ORDER/JUDGMENT

M.A./R.A/C.ANO,

in

, o.‘_z\.ﬁo.' @49-6 lQ\G]JO} L

T.hNO. - " (W.P, )

Admitted and Interim Directions

isposed of with directions
1l smissed

'smissed as withdrawn

i smissed for Befauit.

rdered/Re jected.

———,

. NOo order as to costs.-






